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tically all aspects of university life.
.And, as far as I remember, some
reference has been made to the ex-
aminations also. But, it is subject to
correction. 1 cannot say categorical-
ly.

Shri Hem Barua: May I know what
steps, if any, Government have so far
taken against those persons who were
responsible for the exhaustion of the
university’s finances.

Dr. K. L. Shrimali: 1t is not for the
Government to take any action. It
was for the University to take the
necessary action. This committee was
appointed by the University and the
University is looking into fhe matter.

oY WeTRTET e - 4 fave WA
S FY ) § 77 @ e 99 g i
afafa == & €N, 7 fazafaaey &

39 qTATOHT &1, A g1 & fawwn &

ey F ;R s afafa & aoe st

g0, 39 wwg W1 am fRar AR

e @ FoRdY FTIoTERT SEY 9 FAIFT AT

TR Y, A IE FE I T F oAy

W I F iR AR 9 F

TEAT FZTFT FFR G FFAT AT |

2, fsm =7 afoorm a8 £ i fagafaeme

¥ TEHAE AEATIE §R R A §

Vo FTo ATo SATHY : HI FFAFTY
T2

o SFTFER AT T A
T AT FT AGA FA 7

Mo Fo Ao FHIET : T, T
AT SR AE G

Levy on Heavy Melting Scrap

+
Shri Raghunath Singh:
Shri S. C. Samanta:
*220. { Shri Subodh Hansda:
| Dr. Pashupati Mandal:
| Shri P. R. Patel:

Will the Minister of Steel, Mines
ang Fuel be pleased to state:
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(a) what is the rational basis om
which the Government has fixed a
levy of 20 tons of heavy melting scrap
on every 100 tons of No. 2, 2a or 8
Sheet Cutting scrap exported, 10 tons
of heavy melting scrap on every 100
tons of Turning and Borings, cast
the export of skull scrap; ang

(b) whether it is a fact that the levy
has no legal sanction behind it?

The Minister of Mines and Ofl
(Shri K. D, Malaviya); (a) This step
had to be taken because the quantity
of heavy melting scrap available from
controlled sources was not sufficient to
meet the internal requirements of the
country. The quantum has, however,
been fixed on an ad hoc basis.

(b) No, Sir.

Shri Raghunath Singh: May I know
whether the Government has enquired
into the legality of the sanction of this
levy on the scrap?

Shri K. D. Malaviya: There is no
legal basis; there is no legal sanction
behind it. But, if the hon. Member
wishes me to make an enquiry on a
specific question, he might refer it to
me, and 1 will try to satisfy him.

Shri S, C, Samanta: Is it not a fact
that the levy is on the export of sheet
cutting scrap only, whereas on the ex-
port of skull scrap there is no levy?
Is this not discriminatory and against
the law?

Shri K. D. Malaviya: I cannot say.
I will require notice to answer this
question.
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Shri Hem Barua: What about the
loss of Rs. 45 lakhs collected on ac-
count of the medical college, that has
been pointed out in the report? What
action has been taken against those
persons who are involved in that loss?

Dr. K. L. Shrimali; I will require
separate notice for this.
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Mr. Speaker: Order, order. The

hon, Member ought not put a ques-
tion sitting.

MY e A W wee
FFAR # o § sy gg Afew [ &
F97a 5 98 TIAT 9T F4O4, 9% fEwTE
gfers g F1E FTLATE 741 G HqE
wE, FF I I FE gy
T WX I A1fed § < qg AHT 1A
faay o £ 1 g Y T O E, IEhT
W aggEEI AR 27

o FTo Ao »iFA : TgH al
afqed} F1 gg A FE =2 fE
I farat FadreTy 4 | e farer
FITE § & IR qav 97 I
gfem ¥  FarE FH F o
gfraedt #1 a=w Fon 93w fE
ag’fﬁfmimﬁw‘rmgraﬂtgﬁ
el #1 Y 1

Shri Damani: May I know on what
grounds the University Committee has
mentioned that the person in question
has gone to Pakistan? What was the
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ground on which they presumed like
this?

Dr. K. L. Shrimali: The grounds
were obvious; this gentleman was
a former Workshop Superintendent.
Therefore, as far as the Committee
was concerned, he had, as Workshop
Superintendent, some responsibility in
this matter. But detailed investi-
gations will have to be made by the
university now.

Mr. Speaker: The Question-list is
over. I will go through the list again
from the first. But I am not going to
show this indulgence to hon. Mem-
bers who came here and who left, un-
less they establish that they went out
on account of natural causes! Those
hon, Members who had come and who
were not in their seats when I called
them must at least show this courtesy
to the House by asking for apology
for not having been in their seats. If
any hon. Members had come late, I
do not insist this in their case, but it
is absolute discourtesy to the House
it any hon. Member, after having
tabled a question, absents himself
when he is called. Am I obliged to
waste the time of the House by caulling
him again? What is this kind of in-
dulgence? 1 request hon, Members to
show greater care and courtesy. Is
this the way in which we can raise
the importance of Parliament? If
this is so, it will become a small body,
some panchayat.

Mr, Speaker: Shri Bal Raj Madhok.
Shri Balraj Madhok: Question No.
211.

Mr. Speaker: Even now, he does
not express an apology.

Shri Bal Raj Madhok: I am very
sorry, Sir.

Pay Secales of Defence Officers

Shri Assar:

Will the Minister of Defence be
pleased to state:

(a) whether there has been a
further upward revision in the pay

o1, { Shrj Balnu Madhok:





